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ion.

To, VAMA

17,8,2005,

Shrxi A.A.hhan for petitioner.

This CCP has been filed by learned counsel for
applicant because of non-compliance of the g
order psssed by the Tribunal in OCA 444,/98, ar (J)
The T'ribunal had directed the respondents to

prcmote tha applicant to the post of LDC wee.fe
29,2.96 and he shall also be entitled to all i
consecuertial benefits including the actual :
arrears of difference of pay, seniority etc.

The respcendents have filed a writ 'petition agains
the order of the Tribunal before the High Court
and the Iligh Court hes dismissed the said WP.

The applicent has approached this Tribunal cftex
, the prescribed time limit of one year,.

;;\ Hence this CCP is not maintainable end is
dismissed.

fj/’/(Madan Mohan) (M.P.Singh)
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